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RESOLUTION FOR ESTABLISH-
MENT OF SEPARATE DEVELOP-
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tra Vidhi Mandal is
immediately.

implemented

Thank you very much.

The question was proposed.

SHRI MURLIDHAR
KANT BHANDARE  (Maharashtra): i
Mr. Vice-Chairman, Imust at the outset
congratulate the  honourable Mr. Kaldate
on  having his name picked up i, the
draw. That is the flrst hurdle for any

CHANDRA-

Member who tries to get  his
resolution through. So the first
congratulation  on that lucky draw. The

second congratulation is for choosing the
subject, because after the Member's name
is picked wup in the lot, it. ig for the
Member to move his resolution and he
could have moved  a resolution planning
for a space travel. He could have
moved a resolution for anything under the
sun or, for that matter, under the moon,
but I am glad that he has chosen a
subject which has not only been timely but
which has been neglected for so long both
by this House, by the Central
Government as also by the State Gov.
ernment. But I am rising primarily, while
supporting the resolution to bring out
that phase in the Constitution in the
Constitutional ~ history, as) to how the
Centre  binds the States and without an
effective Centre the States  will be
helpless. In fact, one of the reasons ~ why
these statutory development boards  have
not been appointed has been very false
propo-ganda made in my state, the State of

Mabharashtra that .since the
President is going to appoint
these boards there will bea

conflict between the Centre and the State,
and therefore, please don't appoint such a
board. Now, there are two reasons which
I will give which will immediately  dispel
any doubts about this provision or the
appointment of the statutory development
board thereunder and also expose

and the rest of
Miharashtra

the falsity of the propaganda. In the first
instance  one must realise that  all

aur Constitutional provisions are
assurances which the Congress
Party had given  to the People
of India  when it was fighting the
battle of independence against a foreign
domination fundamental rights,
directive principles, preamble

reorganisation of States on linguistic basis
separation of the executive and the
jud'eary every provision. You will find
every one of these provisions in one or
the other resolution of the Indian
National Congress, whether it is the
socialist concept or whether it i the
secular aspect of the Constitution or
whether it is the democratic feature of
the Constitution.  All these you will find
in one or the other resolutions of Indian
National Congress. I hope on
the other occasion of the centenary of
the Indan National Congress we will
come out with all those resolutions in
single book which -will open the eyes of
the world to a situation as to the vision
the forefathers of our nation had when
they fought theirl battle and ultimately
won it and gave to ourselves this brilliant
Constitution the preamble of which, in the
words of Prof. Owen, one of th, most
distinguished professors of the Cambridge
University, is the best and the most
beautiful poem he has ever read.
Therefore, here we find in the Constitution
the Philosophy which late Dr. B. R-
Ambedkar had formulated, that under our
Constitution the  Centre-State relation-
ship is such that we are  given a house
to share and not a house to divide. It
must be remembered that this feeling
should be kept uppermost in the minds,—
there are certain features ease  our
Constitution  like single citizenship. We
are Indians— none of us is a
Mabharashtrian, none of us is a Gujarati,
none of us is an Assamese. There is only
one citizenship. There are many countries
where you find dual citizenship.  But
we have one citizenship and so, we are
Indians. Therefore, if this concept is
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really kept in mind, that we are all here to
share and not to divide, I am quite sure
that much of the reservation, much of the
hesitation, and many of the doubts, which
persist m the minds of the people and on
the basis of which a false propaganda is
being conveniently made from time to
time, will disappear. Ultimately, a strong
Centre and equally strong States will have
to the there and there i3 no paradox in
that, there is no inconsistency in that and
there is nothing illogical in it.

My home-town is Bombay. We are not
the capital of Inida. But we are certainly
the commercial capital of India which
really proves the point that I am making.
I will come to that later. I do not know
why he brought in Bombay. Bombay,
today, is the pride of the nation. We do
not consider ourseives as merely a part of
India. We are not allowing ourselves to
get begged down in narrow parochialism
at all. But we consider ourseives as a
mini-India. There is no place, there is no
State, there is no district in the whole of
India from where somebody or the other
does not think of migrating to Bombay.
And we also welcome them with open
arms, no matter to what extent the slums
grow. We absorb them and we give them
jobs. So, I wag a little pained when the
honourable Mover of the resolution said
something against Bombay. The point
that I am making i this that you cannot
do that because once you start doing it,
you cannot stop.

DR. BAPU KALDATE: 1 am not
against Bombay. I only said that by
spending the whole money on Bombay,
you are only cheating problems for
yourselves. That is the point I was
making.

SHRI MURLIDHAR  CHANDRA-
KANT BHANDARE: The point which

and the rest of
Miharashtra

I am making is that Bombay is collecting
the largest amount of Income-Tax in the
whole of India which matches with.the
total receipts in the rest of the country.

SHRI JAGESH DESAI: It collects
about a thousand crores of rupees.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: My esteemed
friend.Shri Jagesh Desai, who is a
Chartered Accountant, says that Bambay
is collecting about a thousand crores of
rupees. Kindly see that. We are giving
one-third of it to the Centre. But the point
which I am making is slightly different.
The point which I am making is that if
Bombay remains stronger, the Centre re-
mains strongelr and if the Centre remains
stronger, the States remain stronger and,
also, if the States remain stronger, the
Centre i too I remains stronger. Therefore,
the propaganda which is being made that
if you make the Centre strong, the States
will become weak, I want to challenge
and I want to challenge it with all the
emphasis at my command. It is like this,
you see: If the father is strong, the
children will be stronger and I do not see
any reason why this should be opposed.
Whether it is U.P. or whether it is Bihar,
the States will become strong only when
there is a strong Centre because it is only
a strong Centre which can make for
strong states and, therefore, I entirely join
my friend land endorse what has been
said by him. It is only a strong Centre
which can prevent any lopsided
development m the country and again it is
only a srtrong Centre which can prevent
an unequal and uneven development
within the same State and that is why
there is this provision under article
371(2). In fact, I must really confess 'that
being a Bombay man, I have never under-
stood these parochial considerations. My
mother-tongue iy Marathi. But my friend,
Shri Jagesh Desai will tell you that I have
far more Gujarati friends and Parsi friends
than Maharashtrian friends!
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SHRI MAHENDRA
(Bihar); No Bihari friends?

SHRI] MURLIDHAR CHANDRA-'
KANT BHANDARE: I am talking about
Bombay But, so far as tbis House is
concerned, I do not think, that there is any
State from which I have not got friends,
including Mr. Mahendra Prasad. Each
State has given me a personal friend and
my treasure of friendship is over-full. I
have never felt that I am a Bombay man,
that Mr. Mahendra Prasad is a Bihari or
that Mr. Rahmat Ali is from Andhra. I
have felt always that we are all one and
that we are Indians and that position, as I
said, will be there only if you have a strong
Centre and if you have equally strong or
even stronger States.

PRASAD

I think there is no doubt that
Manadiashtra is stronger because of
Bombay. I think the word 'Maharashtra'
hag com, because it is 'Maha' in one
'Rashtra’. I wa, saying this not because of
parochial consideration. What I feel i
that th, load can be taken, the load can be
shared, the goal can be shared. That is the
reason why, I felt, ther, was an occasion
too highlight the constitutional guarantee
under article 371. It is a matter of known
history, not forgotten history, that when
Bigger Bombay, as it iy now known—
Vidarbha was not a part of it and Marath-
wada as not , part of it—when it was to
be formed, all the leaders came and met
that great and sagacious leader of the
country, Shri Govind Ballabh Pant, who
was then the Home Minister and it was
Shri Govind Ballabh Pant who said: T will
put this down in the Constitution as a
constitutional guarantee for you and I will
implement it. That is how we have here
article 371, sub-article (2) which
provides:

"Notwithstanding anything in this
Constitution, the President may by
order made with respect to the Si ate of
Mabharashtra or Gujarat, provde for any
special responsibility of the Governor
for—

Vidarbha, Maramwada 298

and the rest of

Maharashtra
(a) the establishment of separate
development boards tor Vidarbha,
Marathwada, and the rest of Maha-
rashtra or, as the case may be,
Saurashtra, Kutch and the rest of
Gujarat wit, the provision that a report
on the working of each of these boards
will b, placed each year before the
State Legislative Assembly;

(b) the equitable allocation of funds
or developmental expediture over the
said areas, subject to the requirements
of the State as a whole; and

(c) an equitable  arrangement
providing adequate facilities ¢
technical education and vocational
training, and adequate opportunities
for employment in services unedr the
control of the State Government, in
respect of all the said areas, subject to
ihe requirement of th, State as a
whole."

Now, this was the constitutional
guarantee which was enshrined in the
Constitution for these weaker, backward
parts-backward in the sense that they have
rich culture; Konkon, Marathwada,
Vidarbha; they have a very, very rich
culture but their production has been low,
their income has been low, their
development has been really poor. And it
is realiy a :natter of great regret that even
after 25 years this Constitutional
guarantee remains unfulfilled. This is here
where we must all join we must hasten
the process of fulfilling the constitutional
guarantee, whether it is economic
equality, whether it is social equality,
whether it j; equality of opportunity,
whether it is the upliftment of the poor,
down-trodden, socially backward or it
bringing up what we call these days as the
zero-industry districts or zero-industry
regions. I think the responsibility is on us
to waste no time. And now when there is
a new Government, now when there i a
dynamic Prime Minister at the helm of
affairs, I think the Government should
have a close look at the constitutional

guaran"
tees Which are emsViriritti'l in the
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Chandrakant

siitution and try to implement as
many of them as possible.

There is one mor, heartening situation.
Originally, as I said because I know that
they alway; s”id that while this will be the
Centre appointing the statutory board on
the State, but the Legislative Assembly,
us has been pointed out by the hon.
Member, Prof. Kaldate, has unanimously
passed a Resolution in July 1984. I am
requesting the Members that please do
not talk this Resolution cut today. Let the
House, on a golden opportunity such as
this, which lias fallen on them. . .

SHRI S. W. DHABE (Maharashtra):
That is the rule.

SHRI MURLIDHAR CHANDRA
KANT BHANDARE; That is not the
rule. Let us be clear that thiy discussion
will continue next week. That is the latest
rule? (Interruptions) May 1 have it from
the Chair?

THE VICE-CHAIRMAN (SHRI
PAWAN KUMA RBANSAL); I don't
think it has been decided. As far as m,
information goes it has to be concluded
in 2-1/2 hours. We will check on that.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Kindly tell me
within the next five minutes.

THE  VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): We will
look into that. I will request the hon.
Members speaking not to take more than
15 minutes.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I will sit down just
now. But let us know the procedure.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We will
check on that.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Do I have the
SMWOWB tw if the discussion is in-

and the rest of
Mabharashtra

coniusive, it will go on
Friday?

IHE  VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): Not to
the next Friday, but to the next Resoution
day.

SHRI MURLIDHAR CHANDRA-
KANT BriAiNDAKJi: I am grateful. * I
am happly that the doubt I had has proved
to be totally baseless and we can continue.
Now, kindly see what has happened. There
hav, been many factors, mayoe political
maybe economic, maybe that we have not
cleared very fact the backlog go *ar as the
region cf Vidarbha ig concerned. The
oiner things will be given by the other
Members. Now, the Dbacklog in
development plans hag been 2000 crores.
The figure has been disputed. Even if we
go by the recent Dandekar 'Committee, it
is 1500 crores. I do not know. Placed as
we are with oar resources and financial
constraints, I dy not know how we are ever
going to bridge this gap till we go into the
21st century or even thereafter. Tnerefore,
the point that I am making is that .ven if
you cannot bridge this gap, please don't
widen it. Let this statutory power be
immediately brought into operation
because then the people will have some
measure of satisfaction that here is a statu-
tory body which is not dependent upon the
Legislative Assembly, which i not
dependent upon the Government of the
day and which can go on looking after the
interests and welfare of Vidarbha.

ty the next

About Marathwada, the situation is
even poorer. But I am happy to see that
Bombay has given a lead. As the rich
people have two houses, so many of the
Bombey industrialists are having their
second unit in Marathwada, particularly
Aurangabad, and the whole belt has
changed its face. I hope ultimately there
will be a lure for them even in Vidarbha.
Take the case of Chandrapur. It is
growing so fast. It is going to create a
problem bigger than Bombay because oi
the large-scale migration from al
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Dack that the land prices in

Chandrapur are higner than the prices in
Bomoay.  What is happening in
Konsuf. i hop. the hon. Minister, Mr.
rvatwar Singn, will write a book on
Konkan, It is the Indian Riveira. tie must
have seen the French Reveira and
the Italian Reveira. Now let him see this
beautiiul Riveira. You take a boat from
Bombay to Goa and see the dotted shore
with beautiful places. On the one hand,
nature has bestowed large bounties on this
part, Konkan. Half of my family
comes from Konkan, Ratnagiri. It
has pre duced very great leaders like Bal

Gangadhar  Tilak, Veer Damodar
Savarkar, the first Chief Minister of
Maharashtra. B. G. Kher. On the one

and, it i; like Kashmir. It is bestowed
with all nature's bounties and all th,
resources and yet it has no water
resources. It has no agriculture whatever.
Heavy rainfall is there, more than 100

inches, but it i just swept away.  There
isno way of conservation of that.
Therefore, it has remained extremely

backward. I do not think it is merely a
question of railways and  industries be-
cause when one looks at the growth, ong
finds a phenomenal growth  in many
areas but the growth is the least in the
matter of railways. Between 1947 and
1954 the mileage added, to the railway
lines is just 10,000 kms. You can imagin,
the constraints of the growth oi
railways but if they really want to do
something today they require about Rs.
120 crores for Mankhurd-Belapur
railway. If they put that Rs. 120 crore
in three years' time probably they will
get thousand crores out  of that. I
wonder whether we should only restrict
to the resources o/ the Central Govern-
ment or the State.  But Bombay being
what it is, Queen's necklace of India,
could raise some resources fiom the
city itself to  urgently  to meet these
requirements which will go a long way in
spreading of more equitable development
so far as the industrial growth is
concerned.

and the rest a}
Maharashtra

Now, Vidarbha, for instance has very
very great rivers like Vineganga but their
irrigation is the least in Maharashtra. All
Ithese things must be changed as early as
possible Marathwada shouid have no
camplaint because today Bombay's Chief
Minister  hails from Marathwada.
(Interruption). They were supporting a ™"
from Bombay. A man from Bombay is
supporting him.

DR. BAPU KALDATE: He shouid
strengthen our hands. (Interruption?) .

SHRI MURLIDHAR
KANT BHANDAKE: And, therefore, in
conformity with the policy of our
Government, of our party, of reducing
the disparities in the society  of helping
the weaker sections, we must also reduce
the disparities in the various areas.
We must uplift the weaker areas and
the least th*t ™ can do is to fulfil the
constitutional guarantees.  Development
is the key to 8,11 these ills but more
than that what I feel is that modernisation
real, ly is the father or secularism. Because
when you become modern, you be-
come secular. And. when you become
modern and secular, you combat these
evils of communalism, regionalism and
all other parochial tendencies. And, it
is her, where we can follow the lead
given by my home city of Bombay
and try todevelop faster. As Isaid,
it is a question ol fulfilling  the
promise whicii is contained in the
Constitution. The way is paved with
the Resolution of the Maharashtra Legis-
lative Assembly and rising here as a
representative of ~ that ~ Assembly and
State. I will be failing in my duty if
do not call upon each one of the Members
here to vote with one voice. Let this be
a unanimous Resolution a, much as was
the Resolution passed by th, Mararashtra
Legislative Assembly.

CHANDRA-
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SHRi S. W. DHABE.: Mr. Vice-
Cnauman, it i; witli great agony  J. am
standing today on this subject. The
view oi the Central Government in this
matter lias been callous, ,= aiso of the
Home Minister who is also -from
Marathwada  area and has the reud with
ex-Chief Minister oi Maha-r&shtra who
is now Governor of Rajasthan. The
Chief Minister made a proposal in the
Assembly by calling an opposition
parties meeting, ana his speech in
Maharashtra Legiflative Assembly allays

all fears that the Governor has got
the power; to interfere article 37i.
That Resolution  wag adopted

unanimously with one voice; this was a

historic resolution of 26th July,  1984.
We are not concerned with the
development of Bombay in this

resolution, i was surprised when my friend
was speaking about it, speaking of
Bombay's life and as a cosmopolitan
city. Who denies it?  The question is of
the assurances being given to the people
of Vidarbha and Marathwada, whether
the Government at th, Centre is going to
honour it or not. Those were given
by the Central Government, not by ihe
State Government. But the way in which
the resolution hag been dealt with by the
Home Ministry, which in areas
has got the reputation ,f disposing of a

matter in 24 houry by issuing ordi-
nances, by bringing amendments to
Aats like the  citizenship Act, it is

surprising how they should take such a
long time for issuing only a notification
under article 371. They have nothing to
do. Article 371 contemplates:
"President may by order...." Therefore,
there is ny question of any law; there is no

question of any ordinance, there is no
question of preparing regulations
.President has to issue an order, a

notification under article 371(2) stating
therein; "It shall be the responsibility of
the  Governor to establish development
boards." Nothing else is to be done. It is
only a question of ten minutes' work. But it
is most surprising; I- have never seen
such an attitude of any Home Minister
and I am sorry to say; he is

and the rest of
Maharashtra

from my State; and from a backward
area, Marathwada, for which he i°
championing, I am going to read his
spatch. He wants our involvement in the
ecomomic development.

Before I go to the history of the
legislation, I wouid like to point out the
facts. On 26th July 1984, the
resolution was unanimosly passed by the
Mabharashtra Legislative Assembly, and
passed by both the Houses. The resolution
was sent to  the Central Gov ei nment
on 14th August 19&4. At that time, Mr.
Narasimha Rao was the Home Mnister.
He wrote to me immediately; "We have
just received a resolution and w,. had
given the ultimatum that before 15th.
August 1984, it should be
implemented. He wrote to me that they
have just received the resolution and will
require some time to consider it. Then
there wa, change in the Home Ministry.
From August, 1984 till June 1985, the
Home Ministry slept over the reso-
lut.on. We met Indiraji, the Jate
Prim, Minister, when she cam, to
Nagpur and she told us that the
matter would be sorted out and will be
resolved. I want to know from the
Home Minister and the Government what
they were doing from August 1984

to June 1985. What aerious
consultations were made? Did they
want the matter to be expedited? If

this is so, is it the way of respecting the
wishes of the people? Is it the way of
respecting the wishes of the people of such
an important State, Maharashtra? In
June, 1985, the Government woke up and
wrote a letter to the Chief Minister of
Mabharashtra, to the Mabharashtra
Government, asking for the sche-me, how
it is to be constituted, how the board is to
be formed. This is very strange.
Nowhere, such a thing is done. This is not
the job of  the Home Minister.  The
Constitution is very clear, what is to be
done; districts are denned, areas are
denned, the
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meaning of the words 'development
board' is given; it is the job of the
Governor to do it in consultation with the
Chief Minister. The representatives of the
people will be there, MPs and MLAs.
They will be 'knowing how allocation of
funds should be made, ho,, development
work should be undertaken. These are
matters left to the State. The Home
Minister has no business, to write a letter
to the Maharashtra Government, asking
them to send the scheme for constitution
of boards for Vidarbha, Marathwada and
the rest of Maharashtra.

Sir, there is also another aspect to this. I
am going t, quote the Home Minister at
that time, a very important speech.
Originally, it was proposed that all the
three boards should be constituted
together. In 1960, when the promised
Maharashtra was born, article 371 of the
Constitution was amended. The words 'as
the case may be' were added in Article
371(2) (a). This means, any one of the
boa'rds can be constituted. You can
constitute a board for the Vidarbha area-
you can constitute a board for the
Marathwada area; you can constitute a
board for all the three areas, wherever
development work is to be undertaken.
This was sent to the Maharashtra
Government. The Maharashrra
Government appointed a subcommittee Of
the Cabinet for considering the proposals.
Statements were given in the Maharashtra
Press, that the proposals are under
consideration. The Chief Minister was at
pains to explain to the people that they
were not delaying it, that the delay was
not on their part. Ultimately, they made
certain proposals. These proposals were
received by the Central

and the rest of
Maharashtra

Government on 2nd November. Yes-
terday, I asked a question in this regard. It
would have been better if the Home
Minister had been here. He 'replied, to the
question. He did not leave it to my friend,
the Minister of State for Home Affairs.
This was Starred Question No. 76,
answered on 2:1-11-1985. The question
asked was: (a) whether any proposals
have been received from the Maharashtra
Government in respect of setting up a
Vidarbha Development Board under
article 371(2) of the Constitution; (bj if
so, when were the proposals received;
and (c) by when the Government propose
to set up the board for Vidarbha in
pursuance of the Resolution passed by the
Mabharashtra Legislature o, the 26th July,
19847". The reply is: -(a) and (b): Yes,
Sir; recently. a proposal has been received
on 2nd November, 1985; (c) The proposal
is being examined in consultation with
the Law Ministry. At this stage, it is not
possible to indicate any time-limit fo,
establishment of these boards'. This
shows the attitude of the Government.
When they made a reference to the
Maharashtra Government, they must have
consulted the Law Ministry before
making the reference. What sort of
proposals they want? I would ask the
Minister to  place the  entire
correspondence before the House, what
transpired between the Central
Government and the Maharashtra
Government; what were the queries made
and we're they made made in consultation
with the Law Ministry? What is the
difficulty in implementing it? They say
that they cannot give any time-table. This
is how the Central Government is tram-
pling the wishes of the people of
Maharashtra, when the demand is
unanimous simply for some other
consideration and delaying them their
constitutional rights. This will not help
even their own political interest.

Uptill now Vidarbha area used to be the
stronghold of the Congress(I). They got
majority of the seats there

but in the last elections they lost 1|3rd of
the Assembly seats in Vidarbha and this
was all because their problems

were not solved.
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[Shri S. W. Dhabe] In this connection, I
would only like to go into a little history
of article 371. Article 371 is in Chapter
which deals with special provisions. They
arose out of the necessity of political
compulsions, out of the necessity of
reorganisation of States. Chaper 21
speaks of temporary, transitional and
special provisions. Articles 371 makes a
special provision with respect to the
States of Maharashtra and Gujarat. This
ig the amendment which has been
brought about. Originally, Mr. Vice-
Chairman, you may be knowing, there
was a provision for Punjabi Suba,
Regional ~ Committee  for  Punjab
Assembly and also for Andhra Pradesh
for Telengana area. After the purpose was
over, article 371(2) remained only for
Mabharashtra and Gujarat.

Now, my friend has already pointed out
about the historical background to this.
Nagpur was the capital of A Class State.
It enjoyed ali the benefits for more than
hundred years. It was because of the
desire of the Marathi-peaking people and
from other areas also that an agreement
was reached. This agreement was called
as the Nagpur Agreement of 28th
September, 1953. Signatories to the
Nagpu, pact were Ramrao Deshmukh,
Gopalrao Khedkar, S. K. Wankhede, D.
K. Kunte, Lakshman-rao Bhatkar, R. K.
Patil, P. K. Deshmukh, Devakinandan,
Bhousahib Hire, Y. G. Chavan, Devising
Chavan and Mrs. P. Jakatdar. They
represented all the areas including
Vidarbha area also. This agreement was
made in 1953 when separate State of
Vidarbha was granted by SRC with
Nagpur as capital. Thereafter there were
negotiations between leaders of different
parts of this State resulted in signing
Nagpur pact of 28th September, 1953, it
was decided that it should be given a
constitutional recognition. Now this
Nagpur pact provided important things
which T will read out. I will read out
about development aspect only. The other
things related to the Bench of High Court,
sitting of Assembly at

and the rest of
Maharashtra

Nagpur. So far as the composition of the
area is concerned, clause 3 oi the
agreement provides that the State will
comprise of the three units of Vidarbha,
Marathwada and the rest of the State for
the purpose of all types of development
and adminis-i tration. The Nagpur pact
was signed when reorganisation had to
take place in 1956 and when the Bill was
introduced in Parliament, it was referred
to the Joint Committee which included:
M/s. H. V. Pataskar, S. R. Rane, S. K.
Patil, Sriman Narayan, Gopalrao
Khedkhar and others.

In this report of the Joint Select
Committee, to which a reference was
made by the then Home Ministe'r Shri G.
B. Pant, this is what is said. It is from the
memorandum submitted to the President
of India I quote;

It was urged before the Committee
by its members from Vidarbha that the
agreement entered into in Septmber
1953, known a; Nagpur Agreement,
should, to an extent practicable, be
given constitutional recognition. The
members from the other artas gave
their fall support to this proposal. A
new clause Article 371 has
accordingly been added into the
Constitution with the consent of h,
members from Maharashtra".

The representatives of Government
here at the centre have no choice but to
implement this unanimous wish of
Mabharashtra  representatives in  the
Parliament.

The new provision was also approved
in Cabinet presided over by Pt
Jawarharlal Nehru, the then Prime
Minister of our country. This provision
was made specifically to dispel the fears
of Vidarbha people that Nagpur
Agreement had no legal or constitutional
sanction or any future plea that it was
time barred. It was also accepted that
regional planning would promote speedy
development of backward areas. The new
Article 371 of the Constitution includes
the important provisions of Nagpur
Agreement. In fact, Nagpur Agreement
is
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the basis of A'rticle 371. Pt. Govind
Ballabh Pant, who moved the Bill, also
stated that this Bill would go a long way
to allay the fearg of the Vidarbha people
and in the development of that area.

This Bill was passed in Parliament and
when the Maharashtra State was formed
in 1960, Shri Yashwant Rao Chavan,
who was the architect of Maharashtra
State and was the Chief Minister at that
time, made a policy statement that the
Government had given the assurance that
Nagpur Pact would be implemented and
whenever possible more generous
concessions might be made. Nagpur
Agreement has been made a patrt of the
policy statement made in the Assembly.
Now clause (a) of the statement for
Bidarbha and Marathwada says:

. "Separate Development Boards fo,
Vidarbha and Marathwada will be
established and , report about the
allocation of funds and the working of
these Boards will be placed each year
before the State legislative Assembly."

"An equitable arrangement pro-
Ividing adequate facilities for technical
education and vocational training will
be made. Adequate opportunities for
employment in services under the
control of the State Government.... will
also be provided."

In fact the Nagpur Agreement had
provided that empolyment should be
made in the Government services on the
basis of population. This assurance was
also brought in the policy statement and
therefore there was a  further policy
statement made:

"In view of the long association of
the people of Vidarbha with Nagpur ay
the capital of the former M.P. State and
various advantages derived by the
people of  Vidarbha  thereby,
Government will regularly shift to
Nagpur for a definite
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period and hold at least one session of
the State legislature here every year.

Special attention will be paid to the
proper development of Nagpur city
and every effort made to maintain its
importance."

Now that was the background in which
the demand is made. Why has the demand
come after 25 yeras, why now the
agitation has  started in Vidarbha and
Marathwada? I would like to place a
few facta > your consideration. The
agitation  started because the promises
given by the Maharahtra Government
and their representatives at the time of
formation of State have not been res-
pected and there is no development of
this area. Article 371 provides that
there should be a balanced development
and also  employment  should be
provided on the basis of population. A I
have already stated, what is the position
today about he Nagpur Agreement? The
Dandekar Com mittee has stated that no
person from Vidarbha area gets
employment  in the State Secretariat at
Bombay, no person from Marathwada
area gets employment in the

Secretariat at Bombay, only Bombay
area people
are given employment. Vidarbha

aqcounts for 25 per cent of the
population; so does Marathwada. So 50
per cent of the employment should go to
these areas. How can there be emotional
integration unless both these areas are
given their share of employment?
4-00 P M Siry the Posmon %% that unlike in
Punjab, in my area unemployment is very
acute. In the Guldana district of the
Vidarbha area, in an employment
exchange in one area, in one year 70,000
names were registered and only 11
persons got employment. In Nagpur city,
1,70,000 names were registered and
hardly between 600 and 700 boys got
employment. When will this problem
he solved? The



311 Ke. establishment of sepa- [RAJYA SABHA] Vidarbha, Marathwada 312

rate Development
Bbards fcr

[Shri S. W. Dhabe]

problem can be solved only by im-
provement of agriculture and setting up
of industries in this area. In the matter of
setting up of industries and improving
agriculture, Maharashtra Gove'rnment
first started State level planning lanck it
was continued up to 1974. But, due to
faulty planning, market economic forces
were not checked. Market economic
forces were so strong that there was no
dispersal of industries in Maharashtra. All
industries were located near about
Bombay. All people wanted to have the
advantage of having industries only in
Bombay city. There was no dispersal of
industries in Marathawada and Vidarbha
areas. Therefore, there was concentration
of industries in Bombay city and near
about in the Pune and Thane districts.
The result was that there has been a huge
(backlog in every sphere of development
in Vidarbha in the vital fields of industry,
irrigation, mineral development, roads
and education.

Mr. Bhandare was speaking about
Chandrapur. We have got the highest
water potential—43 per cent. We have
got the highest number of minerals in the
Vidarbha area, like coal and manganese,
tout they are not exploited. Nearly 65 per
cent of manganese comes from our area,
and we have got the biggest coal belt. But
all these areas are unexploited and no
industries are based on theee minerals.
On the other hand, there is one company,
Manganese Ore (India) Limited which is
being run by the Government of India
and it is having a loss of Rs. 2.5 crores.
And no industries afr-e based on this.
Therefore, the planning process was
unsuccessful.

After 1974 they started district level
planning, but then, i, district planning
also funds could not be given for
irrigation and other put-poses. The net
result is that the total irrigation position
of Maharashtra is 9.1 per cent while in
Marathwada and Vidarbha areas it is only
3 to 4 per cent. About the position in
other fields like roads, irrigation
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and industries, I will just point out in a
minute before I conclude my sbmissions
on this point.

I have already stated that there is
concentration ~ of  industries. The
Government never shifted to Nagpur.
Assembly sessions were held only for
eight to 10 days. The problems of the
Vidarbha area with regard to industry and
other subjects were neglected. The
Maharashtra Government's report f°r
1981 shows what th”, position of
industries is. It states that in Bombay city
alone there are 4890 per cent of
industries of Maharashtra State. Thane
district has got 10.61 pe, cent and Pune
district has got 9.39 per cent of the
indsutries. In the entire Marathwada area,
industries are only 3.215 per cent, much
less than Pune and Thane districts— apart
from Bombay. In the Vidarbha area it is
8.78 per cent. Employment position is
that 81 per cent of employment is
concentrated in Bombay area and near
about and 19 per cent is dispersed over all
the remaining 29 districts of Maharashtra
State. About irrigation I have already
stated. Same is the position about roads.
Percentage oi roads is the lowest in
Vidarbha area. There are no village roads
constructed Monday is not spent on
village roads. If you compare the figures
of different areas, road per lakh of
population in Western Maharashtra is 347
and Vidarbha is only 217. The road length
per 100 sq. km. is 58 in Western
Maharashtra and 26 in Vidarbha area.
That is the position. The category of roads
is fine. The road construction of the
highways and medium district roads is 90
pet cent in Bombay region and 94 per
cent in the Pune region. Village roads and
other roads in my area ate only 43 per
cent and 44) per cent. But there it is just
double. This shows not only the lopsided
development but the attitude which the
planners had taken in Maharashtra, which
has resulted in great Regional imbalances.
And it this is the position and if the
people after 25 years have asked for
Vidarbha
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Development Board under article 371
,the Government does not give it. The're
is no alternative now left to the people.
They have lost all confidence in the
planning process of the Maharashtra
State. The district level has failed. The
State level has failed. Therefore, in their
wisdom Parliament and the Constitution
said, the regional planning was the only
remedy for backward areas, and that they
should be taken as units.

And with this position, on 2Ist
December, 1982 trade unions thought that
they have got social obligations towards
the State. They met together on the
initiative of Rashtriya Mazdoor Congress
Maharashtra Branch. The Vidarbha Vikas
Mandal Sangarsha Samiti was formed. It
held different conferences in different
places. It submitted a memorandum
signed by thousands of citizens from the
Vidarbha area to the President of India on

10-3-84. He referred it to the Home
Ministry for a decision.
THE VICE-CHAIRMAN ((SHRI

PAWAN KUMAR BANSAL): Please
conclude.

SHRI S, W. DHABE: I am finishing.
Just last.

The question came before this House.
On 3-5-84 the question was asked by
Mrs. Roda Mistry and Mr. Kalmadi. The
question was discussed at length, and the
question was simple. It asked:

"whether it is 'a fact that the
Vidarbha Vikas Mandal Sangarsha
Samiti had submitted a memorandum
to Government some time in March,
1984 fo'r setting up Vidarbha
Dteveloptment Board under article 371
of the Constitution; and

(b) if go, what are the details thereof
and the decision taken thereon?"

Representatives from all sides, Miss
Salroj Khaparde, then Dr. Najma
Heptullah and all others supported
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the demand and demanded that the
Government must give a time-scheule by
which it would be done. Mr. P. C. Sethi
was the Home Minister at that time. My
supplementary on that day was;

"May I konw whether before the
time-limit oil 31-&4984 Vidarbha
Development Boa'rd will be Consti-
tuted and the demand of the Vidarbha
people met?"

This was discussed on the 3rd of May.

I want to read this paragraph and
conclude, Sir. Shri P. C Sethi said:

"The honourable Shri Dhabe also
raised this matter in 1983. He had
written a letter to the honourable
President and the honourable Prime
Minister. As far as Vidarbha is
concerned, it is not correct to say that
there are "o industries. There are
industries practically in every district.
As far as the question of the
development board is concerned, we
have all sympathy and we want to
constitute it. But we want not do it
without obtaining the views of the
Maharashtra Government. We cannot
override them."

In view of this assurance which was
given in this House, a reference was
made to the Maharashtra Government
already by the Home Minister after 4-5-
84. After obtaining the views of the
Maharashtra Gove-nment on 26-7-84,
even today the Government is sitting
tight and not giving the Development
Board and fulfilling the aspirations of the
people. Before I conclude, [ want to warn
the Government that they should not play
with the sentiments of the people of
Vidarbha and Marathwada. Regional
imbalance is a problem concerning all
States and unless there is a balanced and
equal economic development, there is no
future fo'r our democracy and therefore,
if the questions are to be delayed like
this, I do not find anything will come out
of our efforts.
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THE ~VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Mr.
Dhabe, you have taken half an hour.
Please conclude.

SHRI S. W. DHABE: Sir, I' am
finishing. I only want to quote what our
Home Minister has said in Nagpur. We
have tall talk of emotional involvement.
Emotional involvement is not going to
solvie the question. So, I am surprised to
find a big lecture given by the Home
Ministe'r at Nagpur to the people of
Nagpur on 2nd November, 1985. He was
felicitated alongwith Shri P. V. Nara,
simha Rao by some of his friends. In his
phjrasaj, while giving history of
Maharashtra formation and Marathi
speaking people, he said:

"We recall our efforts when we sat at
this place before the reorganisation of
States. The need of the hour is to serve
and protect th* sentiments expressed in
those days. Hfci will] help solve'
several problems including
development of our Nagpur and
appealed to people to have emontional
Involvement."

Sir, mere words are not going fo solve
any question. Mere appeal to people have
no meaning. Development is the urgency
and people are aspiring for development.
1, therefore, support the resolution and
appeal to the Hon'ble State Minister for
Home Affairs to convey our strong
feelings to the Home Minister and he
should himself come and reply to the
debate. Thank you Sir.

SHR1I VITHALRAO MADHAVRAO
JADHAV (Maharashtra).- Mr. Vice-
Chairman, Sir. i am thankful to you for
giving me an opportunity to speak on this
subject for m, region. As Dr. Bapu
Kaldate and' myself come from the same
region, we are facing this problem for the
last 39 years and from the time of the
formation of Maharashtra, our first
distinguished Chief Minister, Mr. Y. B.
Chavan had given the assurance to the
people of Maharashtra that there won't be
any regional imbalance in respect of
deve-
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lopment. My friend Dr. Bapu Kal
date has mentioned the historical
background of this resolution. He
has also said about the social impli
cations. My friend, Mr. Bhandare,
has cited the legal aspects of this and
my friend, Mr. Dhabe has warned the
Government about the sentiments of
the people but I look towards this
problem from a different angle. Mr.
Vice-Chairman.  Sir, as Mahatma
Gandhi had said that every tear from
the eyes of the poor people should
b. removed, then and only then India
will emerge as a stronger democratic
country in this world. So from that
point of view, it is not the question
of Marathwada or Vidharba alone, it
is the question of all backward re
gions of this country. Now, this is a
symbolic representation through this
resolution that when the Government
has given the assurance in the consti
tutional ways, then, it must be ful
filled. That is the demand of the
people of Marathwada and Vidarbha
and the rest of the part of Maharash
tra. Sir, before I come to m, region
and Maharashtra. I would like to
highlight some of the important ques
tions of this country. Sir, I have also
introduced this Bill, a non-offlcial Bill
for the amendment of Article 371 (2)
about an year ago and it may come
for discussion after one year or so
because so many Bills are pending.
It is an urge of the common man of
Marathwada. Vidharba, and the poor
man of Maharashtra and the rest of
tho country, that he mus’ b. partici
pant in the process of development
and he must be * benefited,
ed. I do not mean that we have not done
anything so far. I am very proud that
India is such a country which has made
fantastic progress, fantastic development
in all fields— Jn agriculture, in industry
in science and technology and rural
development. Progress is going on. We
are spending crores and crores of rupees
on development programmes. But even
then, the imbalances are remaining the
same. That is because it is a question of
"haves" and "have-nots". Those who
are more elerer,
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those who are developed, are extracting more
money through different schemes from the
banks. And those who are poor, those who are
not developed, do not know the procedure as
to how to approach the different authorities
and how to get money.

If we take the picture of the entire country
as to how much we have gone ahead, in non-
agricultural enterprises, the number of
medium and large projects is 10,033 in rural
areas and 7,077 in urban areas. The total
number of medium and large projects is
17,110. That is a fantastic achievement. In
agricultural enterprises, we have installed
1,298 projects in rural areas and 195 in urban
areas. The total is 1,493. The total number of
industries in rural areas is 11,331 and in urban
areas, 7,272, which cornes to an overall total
of 18~603. That means, 45 per cent of the
total number of industries have been installed
in urban areas and 49 per cent of the
industries have bee, installed in rural areas.
That means, there is an imbalance. When 70
per cent of the population is living in rural
areas, only 49 per cent of the industries are
there. Only 30 per cent of the population live
in urban areas, but 45 per cent of the
industries are there.

Sir, the total number of small-scale
industries in thig country is 5.95,679. To
Unstarred Question No. 1763 in the Rajya
Sabha on the 12th August, 1985, the Minister
replied that of the total number of 513 sick
units in the case of large industries.
Mabharashtra was having 100. West Bengal
was having 114 at the end of June 1984. The
total number of medium-scale sick unite; at
the end of June 1984 was 1.437. The total
number of small-scale sick units in this
country is 78363. nnd Maharashtra's shares' is
7.068. That means. 10 per cent of the sick
units are in Maharashtra. Tamil Nadu has the
higest number- it is 16.955 and West Bengal
which Is second, has 14.165.

Sir. according to the information available
from the "Reserve Bank of India, the monev
invested in sick units ig Rs. 2,113 crores in
large in-
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dustries, Rs. 373 crores in medium industries
and Rs. 788 crores in small-scale industries.
The total money invested in these sick units
in the country is about Rs. 3,274 crores.

In this country we have got a survey about
industrially backward districts. There are 169
districts which have one or more minor or
major or medium type of industry. In 91
districts, there is no industry at all. In
Maharashtra, there is only one such district
which was identified; it iy Garh Chiroli. That
is Chandrapur has been divided into two dist-
ricts. It is a very large area, equivalent to four
districts in other places. So Garh Chiroli has
been identified in Maharashtra. If you leave
out Bombay, Pune, Thane, Nasik, Aurang-
abad and a few industrial units at Nagpur,
several areas °f Maharashtra are just like
Bihar. There is no difference actually. There
are only some cooperative spinning mills—20
cooperative  spinning mills—and  some
cooperative sugar units. Most of the sick
cooperative sugar units which are there in
Vidarbha and Marathwada because they have
been formulated at a later stage, the cost of
their installation has gone up very high and
the mills have run into losses. The same is the
case with Saurashtra, as far as amendment to
371 is concerned—same with Marathwada,
Vidarbha and Kutch and Saurashtra area in
Gujarat. Like Kutch-Saurashtra, I am sure,
there are areas in States like Jammu and
Kashmir and Orissa where there are no
industries. Now the point is those people who
are the have-nots, they must be given eco-
nomic justice. For the Information of the
House I may give the following fieures: The
total cloth produced is 11.600 million metres.
Gujarat is first producing 1.294 million
metres. Maharashtra stands second producing
1,084 million metres of textiles. Just today we
have had a Casing-Attention on textiles.
Handlooms and powerlooms are badly
affected by the new textile policy. Though I
have categorically supported the new textile
policy. I have at the same time said that under
an, circumstances
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handlooms and powerlooms should not De
allowed to suffer. You can import artiriciai -
fibre. You can give artificial iibre to mills. The
concessions which have been given to mills
are recovered from handlooms and
powerlooms. The quantum ol cloth trom
handlooms is 30 per cent ol the total cloth ol
the country; 31 per cent comes from the mill
sector and 39 per cent from powerlooms. I did
not participate in the Cailing-Attention today
but I would like to take this opportunity to
state that 80 per cent ol handlooms and
powerlooms ol Maharashtra have been
completely closed down. I do not understand
what the strategy behind it is. Because ol the
heavy duty on the handmade cloth, mills are
having the upper hand. Mills are more
capable, they can get the artificial fibre, they
can manufacture as much cloth as they want,
they will be big competitors in the market,
and naturally the poor people engaged in
handloom and powerloom sector
automatically suffer and more people will go
below the poverty line. That is what I lear. For
the past twentyfive years, since it, formation,
Maharashtra has made a great contribution to
the progress of the country. I am proud ol my
State. I am not giving these statistics with a
view to demanding something more from the
Centre. But I do want to highlight the great
contribution Maharashtra has made to the
economic development of this country. I am
proud ol Bombay because Bombay
contributes about 32 per cent of the total
national revenue. Bombay is the commercial
capital of Tndia. Tn this House T have fought
for Bombay. Tn the Seventh Plan we have
made an allocation of onlv Rs. 50 crores for
Bombay whereas the allocation made for
Delhi is Rs. 1000 crores. T do not mean to say
that Delhi shoulr! not be given more. Delhi is
the capital of our countrv. Delhi is the pride of
the countrv. At the same time. Bombav should
not be irrnored. Bombay i«? the commercial
capital ofthi,, country. Tn Bombav
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there are 4U jaki peop.e  uving
BLULILS “ng FETVINTITSIFTECN .\.I.lt!y Uu nous
Ldye Vel AUALU J0uns.  Libc plulicin
IS Very sSerious.  we have w vView
e  poobienn  rom 4 guinadtdcian
dugle. Ao wbl-vsd there were dios
reglstered lactorles i Muaarashira,
0 iysZ-od Uie nwmber nas gone up
W 2u,342, 'Lhere 1s a remarkaple iu-
dustrial growth in Manarasnira of
431 per ceul, ncluding large and me-
dium indusiries whicih number 1874
providing employment top 16 lakh
people, with a total value of Rs, 11,650
crores, Small-scale industries occupy
a4 very importang position in Maha-
rashtra employing about 140 lakh
people, The income from the domes-
tic production in 1982-83 was Rs.
16,273 crores. And, Sir, it is a 3.4
per cent rise over the previous year.
It was Rs. 15.741 crores. As regards
the national income, [ would like to
say that in 1982-83, it wag Rs. 1,34,066
crores and the income of the Maha-
rashtra State alone wag Rs. 16,272
crores. So, while the per capita in-
come in the country as a whole is
Rs. 1809, in Maharashtra it is BRs
2,525, and that is why 1 am proud of
Maharasrtra, We get these facts
while going through the figures. But,
when you look at the realities, you
get a different picture., You will find
that all this economic development is
due to the major and minor indus-
tries in Bombay, to the trade in Bom-
bay and to the commerce in Bombay.
That is the only geason. If you come
to the rest of the Maharashtra State,
you will find a different picture.
Textiles occupied the first position
earlier. Now it hag come to the
gecond position in the country.
Twenty-two per cent of the tota!
employment in Maharashtra is in the
textile industry. For the Bombay
Pune and Thane districts, we have a
firure of Rs. 1,634 crores as against
Rs. 168 croreq for the rest of the
State! So, vou can easily understand
that for the three districts of Bombay,
Pune and Thane we have given
Rs. 1.634 crores for industrial deve-
Jopment whereas for the rest of Maha
rashira we haye glven
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oaly Rs. 156 crores. In 1962, out of a
total factory employment of 8,10,297
people in the State. 5,65,682 were in
Bombay alone. It means that 70 per cent
of the total labour of Maharashtra is in
Bombay and the rest of Maharashtra is
barren and i, as barren as Bihar and U.P.

Now, take the expenditure by the
Maharashtra  Industrial Development
Corporation. The Government of
Mabharashtra started this Corporation for
the planned growth and development of
all the parts of the State. From the
expenditure incurred by this Corporation,
you will find, Sir— the figures are a; on
31st March 1983 —that in Konk«n
region, the per capita expenditure by
MIDC is Rs. 50.39" P, in Western
Maharashtra, Rs. 12.94, in Marathwada
region. Rs. 7.41 and in (the Vidarbha
region, Rs. 6.96. This is th, per capita ex-
penditure by the MIDC for these regions
whereas the figure for Maharashtra is Rs.
15.15. So, out of that, Vidarbha has got
only seven rupees and Marathwada has
got only a share of 7£ rupees! So, this is
the injustice that has been done to these
regions.

Now, Sir, I am coming to the fact-
finding Committee which was appointed
under the chairmanship of Shri V. N.
Dandekar, the renowned economist of
this country. But this renowned
economist iy a deceptive person in this
country! I say this because the facts
which he has tried to find out are not
facts at all. For continuously two days I
was carefully going through the Report
of this Committee and I was wondering
how these intellectuals want to deceive
the people, because their attitude is that
there should be only urban development
and not rural development. They do not
guide our administrators and the
politicians properly. They always want
that the rural oeople, the villagers, should
become poorp" and the urban oeople
should become richer. This i, the
Guidance that we tret from such
economists. T sm very sorry to state this
in this House because I have gone
throueh the Renort and T am coming to
thi? conclusion now. Has this fact-
finding Com-
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mittee got the real fact? It has completely
avoided what the industrial infrastructure
was already there in Bombay, Pune,
Thane, Nasik, Aurangabad and Nagpur.

SHRI s. W. DHABE: In the private
sector.

SHRI VITHALRAO MADHAVRAO
JADHAV: Both in the private sector and
also in the public sector. They have not
taken into account the small-scale
industries which already exist there
before submitting this Report. You know,
in Bombay alone*— I have not got the
exact figures; but I have stated while
speaking on the Finance Bill or during
the Budget discussion—the revenue
through Customs duty is more than about
three thousand crores. You can very well
understand the magnitude of the in-
dustrial infrastructure present in Bombay.
The rest of Maharashtra is unable to give
even Rs. 100 crores.

Secondly, this fact finding committee
did not take into account whet is the trade
going on in Bombay. Thirdly, the fact-
finding committee did not take into
account what is the commerce going on in
Poona, Bombay, Thane, Aurangabad and
ether places. Whatever infrastructure was
there has not been taken into account by
th, fact finding committee. There is, as Mr.
Bapu Kaldate has said, 6000 kms. railway
line in Maharashtra, and out of that 400
kms. metre gauge in Marathwada and 50
kms. broad gauge in Marathwada. Vi-
darbha is comparatively better. I do not
know. But the fact finding committee has
never taken that into account that
Marathwada is backward in respect of
railways. This fact fmd-ding committee
has not taken into account what is the
length of national highways in
Marathwada, Vidarbha and Western
Maharashtra. What is the position in
Bombay? I was once reading a report in a
news paper that Delhi has got 8 metres of
road for every person and Bombay has "me
metres road for every person. This is the
comparison between Delhi and. Bombay.
What about the- rest of Maharashtra? It
is Ithink OW
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metres. This not a criiteism of any-
body. It is a question of what are
the deficiencies which we have and
what is to be done for gur couniry.
That is the important thing. The fact
finding committee gave fantastic re-
sults.

[ have got a complete chart, bug I
will not go through the whole chart,
because the time is very short and
you are also annoyed that I am tak-
ing s0 much time. But I will take
only five minutes.

You will come to know that in
Marathwada, Poona is the most mo-
dernised district in Maharashtra. So
what iy the backlog of Poona. Poona
has also a backiog, You will wonder,
because Poona City Thas a number
of industries. Ten per cent of the
total industries in Maharashtra are in
Posna. But it has got a backlog of
Rs. 123.95 crores. Sir, another thing
[ will tell you. Nasik is also the
most industrially forward district. But
the facy finding committee has given
the report. It has got a backlog of
Rs. 115.727 crores. Backlog of Nasik?
Wonderful, Sir, just now I was men-
tioning aboutl the industrial belt in
Thane, They have also got g hack-
log of Rs. 90.447 crores.

AN HON, MEMBER: The whole of
Maharashtia is backward.

SHR{ VITHALRAO MADHAVRAO
JADHAYV: Yes. That already he has
given. He has not given whgt is the
present position.  He has given about
other distriels what is not there, what
is not in the rural areas. He just cal-

culated the rural backwardness of
Thane distriect. Bug he did nog cal-
culate ‘what is the urban progress of

Thane district—like this.

Sir, you will wonder, in Parbhani
in Marithwada region the backlog is
Rs. 17488 crores, In respect of Beed
it is 1#B.089 crores TIn Nanded, the
districy from which I eome—in Nan-
ded there are industries—_there is a
backlog of Rs. 8D crores. In Asmana-

and the rest of
Maharashtra

bad it is Rs. 204 crores. 1*eave Chan-drapore.
There is the thermal power station, no other
industries. I would ask my friend what major
industries are there. There is thermal power
station because there is tremendous coal.
What is to be done with that coal. And that
power is coming from Maharashtra, Madhya
Pradesh and power has come to Gujarat, We
cannot take Chandrapore as having good
infrastructure of industries. It has a backlog of
Rs. 303 crores. Sir, actually he has given the
backlog of western Maharashtra as Rs. 884.05
crores, which is most forward. He has given
the backlog of Bombay, that is, the Konkon
region, as Rs. 295 crores. He has given the
backlog of Marathwada as Rs. 750 crores. The
backlog of Western Maharashtra having
Poona. Nasik and so many industrial units, i
much higher than the backlog of Marathwada.
Sir Vidarbha has got a backlog of Rs. 1246
crores. Backlog is there. Second thing

is what is the per capita expenditure in
agriculture, industry, irrigation,
education, culture and other fields. Scondly,
Sir what is the per capita investment in
industries and what is the per capita income
from industries, agriculture, etc? Now, the
difference of these two, i.e. difference in
earning and expenditure is the difference
between haves and have-nots. That is the
backlog given by Mr. Dandekar. He also
misguides the politciang and

administrators (7ime bell rings)

Let me speak about agriculture. It is my
subject. According to the 1981 census, 64.97
per cent population lives in the rural areas in
Mabharashtra. I will not go into details. But I
will tell you one thfng. In 1970-71, our food
production was 5 million tonnes. In the year
1982-83, our food production has gone up to
11 million tonnes. Maharashtra has made a lot
of progress in agriculture. We do not have
much irrigation potential. I have also got the
total irrigation figures with me. I will not go
into deatils. 42 projects in Maharashtra are
lying with the Centre for want of clearance.
What is the total irrigation available
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in Maharashtra? It is only 11.89 per cent.
With the 11.89 per cent of total irrigation
available with Maharashtra, it has
increased the food production to double.
It is a fantastic achievement. We produce
40 per cent of national sugar. What is the
area under sugarcane production? Only
1.57 percent of the total land available is
under sugarcane cultivation. We produce
about 32 or 33 per cent of cotton. Only 11
per cent of the total land is under cotton
cultivation It is because our farmers in
Maharashtra are very brave and hard-
working. They always go in for new
methods and technological developents.
But corruption is an important factor.
Even at the Centre, a lot of money is
being spent in the name of drought and
floods and we have spent crores of
rupees. The engineers and overseers have
constructed their bungalows. You will
find all the black money there. T will
count the number of bungalows and I will
tell you the cost of bungalows. I will tell
you how much of black money is there
even in small towns. I congratulate our
Prime Minister. He has rightly said."

Zw dezrar 71 faw'as 779

Mr. S. B. Chavan comes from mv
places. He is the Home Minister. 1 am an
ordinary Member of Parliament. I do not
want to become the Home Minister. The
reason for my given his name is this.
There was a discussion i, 197Lin
Maharashtra that Vidarbha and
Marathwada should be economically
developed. We have the Marathwada
Kriti Samiti. I was the President of that
Samiti. At that time, Shri Shankarrao
Chavan was the senior Minister in
Maharashtra. We had prepared a
memorandum about the development
needs of Marathwada. It was stated jn
Item No. 18 that a statutory board should
be appointed for the development of
Marathwada and Vidarbha. He had
directed us to do like that. I submitted the
Memorandum to Mrs. Indira Gandhi.
Later on, he changed his statement. He
said that the statutory
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board would not solve our problem. I do
not understand it. (Time bell rings) our
people are going mad after this Bhagwan
Rajneesh and Satya Sai Baba. These
people are having crores of rupees. I do
not know where Satya Sai Baba has
gone. [ will give you an example of Satya
Sai Baba. Two Ministers and one P.A.
went to him.
gey ArfgEl 7 oF faafezr W o@
T3 T I AT AT fMEET AN
i owTA A alwa FAT o Uo
Tl A7 fag v fmar ) /a @
WA #1 Ag § fAwE oan @
g ® w3 griamE WL TSAw
T AW F @A F T amEmEr
F faqrs g |
I request that in a secular country we
should not go to these mad cats who
pretend as if they directly came from
heaven. They have not come from
heaven.

JaEqrsan (sl qEw EWIT
ai|a) : AA A AL FaEr (6 AE
#r foresfi fHaT dr o

o AG ®AIA : ZHTT ZT OH

A3 & wmr g

SHRI VITHALRAO MADHAVRAO
JADHAV: Sir, what [ would like to say is
that "V infrastructure must to built up in
the rural areas. In this connection I would
like to say that what the factfiinding
committee has calculated about the
backlog is totally false. A committee of
all the concerned politicians, social
workers and economists who are not in
Government service or under any
pressure, they must be appointed by the
Government of India and really the facts
about the backlog should be found out.

Secondly, in regard to the railway lines
I have categorically, stated in this House
that Manmad-Mutkhed-Adila-bad meter-
gauge line should be converted into
bro'adguage. Last year Rs. 1000 was provided
for this protect. That  will take eight
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thousand years to complete. For the coming
yea, more provision should be made for this
conversion project ot; Manmad-Mutkhed-
Adilabad So that people do not suffer. In
regard to national highways fifty kilometres
are in Marathwada. I have already said so
many times in this House that between
Kolhapur to Nagpur and Nasik to Nirmal-
Hyderabad two or three new national highways
must be built. We do not have any aerodromes.
There is only one temporary aerodrome in
Aurangabad where only , small boeing can
land for some time. We must have acrodromes
at Nanded, Aurangabad and Osmanabad. We
must have three full-filedged aerodromes and
air services to every district. There should also
be at least one public sector unit in every dis-
trict. (Time oell rings). There should be agro
industries and fertiliser plants based upon the
gas from Bombay High which 1 have
demanded so many times in this House. From
the Bombay High gas one project must be
started in Marathwada and one in Vidarbha.
(Time bell rings). Sir, I am concluding within
half a minute.

Then proposals about all the sugar factories
lying with the Central Go-vernment, they
must be cleared and so also the proposals
about spinning mills. There should b,
development of fisheries, forests and
industries on scientific lines and for that
purpose statutory boards must be established
as early as possible about which a
constitutional promise has been given to the
backward people of Marathwada.

Sir, with these few lines I support m,
friend's Resolution and thank you very much
for giving to me the opportunity to speak for a
long time.

SHRI KISHORE MEHTA (Gujarat): Mr.
Vice-Chairman Sir, I support thig Resolution.
This Constitution of India provides special
development boards for six regions only, three
in Maharashtra and three in Gujarat. I am
coming from the remotest part of
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India, i.e., from Kutch in  Gujarat.. Kutch is
situated at the extreme and of the west-coast of
India.  Its area is one-fourth of the  whole
Gujarat State. Its population is one million. It
is chronically drought-prone area and there is
no perennial river. Half of Kutch i desert and
remaining half is sparingly populated, il has
to face repeated conditions of scarcity  and
famine. This year is the third successive year
of famine. Before independence it was  just
a backward princely States. It was said that
if you want o see India 200 years back, you
should go to Kutch. Realising this
backwardness  of  this  region, after
independence our leaders decided to keep it
unde, the Centre as Part 'C" State and thus it
was not merged with any neighbouring area.
Sir, it was supposed to be kept under Centre
at least for the duration of the First Five Year
Plan so that it may be developed to the level of
the neighbouring area. Kutch has the
longest coastline compared to  other districts
of India. Pandit Jawaharlal Nehru  was a
visionary person  with a scientific outlook
for the development of India and he selected
Kandla as the flrst major port to be built after
Independence to replace Karachi and laid
the foundation in 1953. 1Inthe first Plan, the
development of Kutch had) gathered speed
under the Centre. The first Plan allocation was
Rs. 3 crores, and just to accelerate the speed
of development, it was granted about Rs. 8
crores in the Second Five Year Plan.
Unfortunately, it was merged with , bigger
bilingual Bombay State in 1956. But the
allocation of funds from the Centre remained
unchanged. So the speed of development
process increased. But most unfortunately in
1960 it had to be merged with Gujarat which
was itself a deficit State, without any
financial guarantee from, the Centre and the
neglect, of the development of Kutch started.
The fact remains that in th, subsequent plans,
the allocation  way just the half of what was
made in the second plan. In the Third Plan,
the allocation was
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*«iDout iiS. i crores. Same was the
.condition in th, Fourth and the Fifth
Plans. The period of 1960—70 was the
worst decade for Kutch. There were 8
successive famines in these 10 years.
Kutch accepted merger with Gujarat and
asked for protection of its development
process. Sir, not a single medium size dam
was constructed in this, decade and there
si not a single sitel for a major dam. It
faced the ill-effects of scarcity and famine.
Kutch shouted against this willful neglect.
Only in 1964 at last a high-powered
committee was appointed to prepare a
master plan for Ithe development of
Kutch. Kutch was always asking for a
development Board under article 371(2) of
the Constitution of India. This demand
was supported by this high-powered
committee in its report; but to this day, no
a single recommendation of this
committee is implemented. At last in
1975. Shrimati Indiraji the then Prime
Minister of India, Promised Kutch that
after the Assembly elections of 1975.
Kutch will be given its development
board. Gujarat under article 371(2) of the
Constitution. Congress contested
Assembly elections on that point and won
four out of six seats. Subsequently in
1976, it was declared in Rajya Sabha by
Shri Om Mehta the then Minister of Sate
for Home Affairs, and in the Lok Sabh,
by Shri Brahmananda Reddy, the then
Home Minister that development board
under article 371(2) of the Constitution
for Kutch in Gujarat to be constituted,
and in
1977, the Vice President of India acting
as President of India had issued an order
in this regard. But in 1978, when Janata
Party was ruling the then Home Minister
ot India for taking political revenge
against Shrimati Indiraji recommended to
the President of India to repeal that order
and got it repealed. Again in 1980-81,
during Parliamentary and Assembly
elections, grant of development board for
Kutch under article 371(2) of the
Constitution, was an-
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nounced in local election manifesto of
the Congress Party and Congress won all
the seats.

I conclude by submitting that the
matter iy already recommended by the
Gujarat Government to the Home
Ministry i, 1982. It has been pending till
then. I request the Central Government to
take it into active consideration and
recommend it to the President of India
for issuing an order for setting up the
development board for Kutch in Gujarat
State under article 371(2) of the
Constitution.

Lastly, I request this august House to
pass this Resolution unanimously and
also request the Government to
implement fully article 371(2) of the
Constitution of India. Thank you.

THE  VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): Shri S. N.
Deshmukh. You have only ten minutes.
The discussion on this Resolution will
continue on the 6th. It is up to you. You
can finish your speech today itself.

SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH (Maharashtra):
Mr. Vice-Chairman, Sir, I am very
happy that I could get an opportunity to
explain my views on the sub-ject Sir. his
article, 371(2), is a special article
introduced into  the  Constitution
somewhere around 1956. The
source of this special development board
is the States 'Reorganisation Act, 1956.
Due to the reorganisation of States certain
parts were amalgamated into
Maharashtra. Some parts of old C.P.
Berar, some parts of Hyderabed state,
some parts ol Mysore State and the State
of Maharashtra came into existence in
1956. In order to facilitate the growth of
the State, certain amendments in the
Constitution were perforce required. You
will see that the wording of this article is
altogether ~ dLTerent from the rest of
the articles. I would like to draw  the
attention of the hon.
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Minister, through you, to this wording
included in this article, article 371(2)
which says:

"Notwithstanding anything in the
Constitution, the President may by order,
with respect to the State of Maharashtra
or Gujarat provide for any special
responsibility of the Governor... " The
Governor has sQ many responsibilities to
execute. He is burdened with so many
other responsibilities to shoulder. But this
is a special responsibilty. Thorughout the
Constitu tion you will never find such a
word-nig. Therefore, this hag got a
special force acertain force Special
responsibility for what? For the following
reasons. I will not take much of your
time. These are the purposes. Equitable
distribution of funds, equitable facility for
teclinical education for vocational
vraining, for empolyment in services. To
whom? To the people to the region, of
Vidarbha and Marathwada. 1 would like
to draw your attention to subclause (a)
‘establishment of separate development
boards.! The boards are separate for
Vidarbha and Marathwada and the rest of
Maharashtra. Vidarbha will have one
board. Marathwada will have another
board and the rest Maharashtra wlil have
a third board, or, as the case may be,
Saurashtra Kutch and *V,e re” of Gujarat.
There is also a provision that a report on
the working of each of these boards will
be placed each year before the state
Legislative Assembly. This is very clear.
There should be three boards for the pur-
poses mentioned in sub-clauses (b) and
(c) and a report on the working of each of
these boards should be placed before the
State Legislative Assembly. This is a
special responsibility. This is a special
responsibility of the Governor. When it is
brought to the notice of this august House
and to the President of India,

and the rest of
Maharashtra

that such a necessity has arisen, not today
but during the last 25 years, it becomes
necesary it is incumbent upon the
Government of India to see that this is
executed as early as possible. This is a
statutory thing. And it is no™only a
statutory but specie! staltory hing as
mentoined in article 371(2) Therefore, |
would like to submit that in vieV of all
these things and looking to the past
history it has become very necessaiy to
implement this resolution according to
law. I would request the hon. Minis ter to
see what the impediments and const ra.nts
are in for thing separate development
boards. Are there any financiar or
administrative constraints? Are there any
constitutional constraints? If so, please
bring them to the notice of this House so
that the Member may find the way out.
But to the best of my knowledge, as far as
1 tan see, due to this wording 'special
iesponsibility of ihe Governor if he is
directed', 1 think there should be no
difficulty in forming the board either of
the officials or of the non-officials as the
case may be. [ will not dazzle the House
with the statistical figures. They are many
times correct and many times entirely,
wrong, take the figures of tree planting or
family planning operations. The figures
given are one crore or one lakh and all
that. There are not one lakh frees planted.
So, I do.not believe the statistical figures.
But I can very Veil say, it is obvious and
evident on the face of it that Marathwada
and Vidarbha are the backward regions.
No telescope is required to see the Sun or
the Moon.

SHRI S. W. DHABE: The Home
Minister does not see it.

SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH: Therefore, I submit
that the backwardness of VidaVbha and
Marathwada is so evident, so Obvious as
the Sun or the Moon is. I do not know
why this is not being done. When the
highest House of the State of Maharashtra
has unanimously sealed, labelled that
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no, this is the demand of the State,
swhere is the dificulty? When this House,
our august House desires to bring to the
notice of the hon. President that this is the
demand of this region, where is the
difficulty?

Now there is drought in whole of
Mabharashtra ~ practically,  excluding
Bombay and Poona. I come from
Nasik where the rainfall is the high
est, but this year, at this time of the
year there is no water. Thare is
scarcity of water even for human
beings. After three to four months
the condition will be bad. Had there
been the regional boards as
contemplated under the Constitution,
certainly this question would have been
taken into considefation much earlier and
remedial earlier. But what happens now?
Some committees just survey the places
and arrive at certain conclusions which
are never practicable. Field work,
grassroot work 'is one thing and table
work is another thing. We are working in
the same area, we see the difficulties and,
they say, yes, some tankers will be sent
for the water. Fo, the last two years we
are experiencing these difficulties. Had
there been this board, they would have
found out some way to tackle these
problems. (Time Bell rings). 1 will take
some more time.

THE  VICE-CHAIRMAN  (SHRI
PAWAN KUMAR BANSAL): You may
continuous next time. Mr. Desh-muikh,
you will continue on ©th December.
Now Mr. P. A. Sangma will make a
statement.

STATEMENT BY MINISTER

The incident of Gas leakage near new
Ashok Nagar, Delhi on the night of 21
November, 1985 THE MINISTER OF
STATE IN THE DEPARTMENT OF
STATES (SHRI P. A. SANGMA): Mr.
Vice-Chairman, Sir, at 9.15 P.M.
yesterday, 2ist November, 1985 East
District Police received an infonnatio* that
some gas was leaking in the area near
Ashok Nagar Bengali Colony under
Police Station, Kalyanpuri on
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the border of NOIDA and the re«de*<»
of the area were agitated.

SHO Kalyanpuri reached the spot by
about 9.20 P.M. Two gas cylinders each
about 4 to 5 feet long were found on tha,
edge of the water near ihe Hindon cut ca-
nal at T point. Both were leaking with a
pungent smell. The police party managed
to jettison one cylinedr into the water
which was suspected to contain chlorine.
The other cylinder was heavy. The Pir*
tenders were summoned immediately and
they also arrived within 7-8 minute*. The
fire servicemen threw the remaining cylin-
der into water.

In the meantime one person aged about
50 years old was reported to have run
away from the canal towards NOIDA and
collapsed on the road. He was later de-
clared dead. He was also identified »
Nilamani Biswas resident of a Jhuggi in
New Ashok Nagar. At about 10 P.M., ihe
DCP (East District) reached the ipot and
took charge of the situation and immedia-
tely police strength was reinforced with
four more Inspectors and additional vehi-
cles deployed along with sufficient forc*.
Five parties were sent to comb the arc*
for any casualty. In all 92 persons were
taken to the Primary Health Centre, NOI-
DA, all India institute of Medical Science,
1.NJP Hospital and Hindu Rao Hospital.
Out of these, all bat 8 persons have been
discharged. These 8 persons are alac re-
ported to be out of danger & progrewini.

A case HR No. 495 dated 22-11-85 Ul»
304AI1337278 IPC has been registered at
P.S. Kalyanpuri. Investigation is ie ro-

gress.

The Lt. Governor and other senior offi-
cers reached the site on receiving the in-
formation. LG Delhi has announced an ex-
gratia payment of Rs. 5000- to the
family of the deceased.

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL): Before I call
upon hon. Members to ask for clarifica-
tions, I have to say that the hon. Minister
has to go fo the Lok Sabha also to make
this statement. So they may be very brief,
please.



